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(c) if so, the gist of the demands made 
by the Association, Northern Zone; and 

(d) the action takell by GO\ernment in 

this regard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Yes. 

(b) At certain places on Northern 
Railway. the Commercial Clerk. Associa· 
tion observed 'Protest Day' [,y wearing 
black badges. They also released .m9ll 
posters and sent telegrams to various 
authorities. 

(c) and (d). Their main ilemand is 
that all medically incapacitated stafT abo 

sorbed in the commercial categories should 
be assigned seniority from the date of 
ioinillg the commercial categories and 

treated as new entrants. and that thiS 
procedure should have retrospective effect, 

Such points are raised from time to 
time by ~ni  labour organisations 

and are settled through discus<ions in the 
meetings of the Negotiating Machinery 
and Joint Consultative Machiaery at dif· 

ferent levels. 

Corruption In Abu Road Railway Hospital 
(Western RaIlway) 

212. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAIl.WAYS b: 

pleased to atate: 

(a) whether the Action Committee of 
All India Railway Employees Confedera· 

tion, Abu Road Branch of WeUern Rail· 
way, sent a telegram on the 1 Stb June. 
1972 and also a report to the Railway 
Minister, Chairman, Railway Board Dod 
the Diviaional SuperinteQdent, Western 

~  ~  in. rqard to c:orru'ption 
in Abu Road Railway HCllPita!; 

(b) wbetber a Joint, Enquiry by the 
DPOIAjmer, D,M,O., Ajmer and D,M.O., 

Dohad was conducted in this case On the' 
Sth July, 1972 at Abu Road; 

(c) if so, the nature of ~ in  

lodged by tbe Action CommiUee and the 
complete report of the Joint enquiry; and 

(d) the action taken by Government in 
this rellard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a') Yes. 

(b) Yes. 

(c) and (d). It was alleged that Shri 
Chunni Lal, Balleryman, Sipal Deptt, 
Western Railway, Aimer Division died on 
12-6-72 for want of proper mpdical aid. 

On enquiry it was found tbat it was not 
a case of ~ g  The patient wa. ad· 
mitted .in the Health Unit, examined by 
more than one doctor and in the initial 
stages not considered to be suffering from 
a serious afflication. However, after ob· 
servation, when the seriousne.. of the 
case became apparent he wa; referred 10 
the Divisional Hospital equipped to dc"! 
with ,uch cases. Regrettably the patienr 
expired en route. Necessary corrective 
measures on the b ... is of the report are 
being taken. 

Recovery of under.charge. from !If! .. 
Sharma Metal re·rolllng MIll., Dhav. 

nqar (Western Rall".y) 

213. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWAYS be 
pleased to state: 

(8) whether a 8um of RI. 1 0.984 ~ 

been worked out a. undercharges by the 
Accounts Department, Ajmer On the con-
signments booked from ~  to 
Bhavn8gBr of Western Railway, for the 
period from June 1970 to July, 1970; 

(b) whether the Consignee M ' •. Sharma 
Metal Re·roIIing Mills, BhavnRlIRr has 

refilled to pay the said underchar,es to' 
the Railways; and 
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(c) the steps taken by the Railway 

Administration to recover tbe undercharges 
from the party concerned? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Yes. 

(b) The party has disputed thc un.:lcr· 

charges. 

(c) The Divisional S"pcrintendent. 
Bhavnagar, is pressing thc party to pay 

up the af lount early. 

IFacilities for Organisation to Trade Uniens 
of Railways 

214. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWA YS ~ 

pleased to state: 

(a) whetber Registered Trade Unions 
ar" denied the facilities of orga'hisalion 
which are guaranteed to them IInder 

Tr • ..!. Union Act, Industrial Oi'l'utes Act 
and the Consnution of Indi?; 

(h) whcth:r certain i~  are ~ n  

eJ to certain Trade U, ions on the Rail-
ways for their organisation; and 

(0) if so. tho names of ,uch UniOn> 

anJ the details of the i i~  g n ~  to 
lhem on Railways and tho rra'ons there· 
for? 

THE MINISTER OF RAILWAYS 
I SHRI T. A PAl): (a I N0thing which 

is rrovidetl for in the two /\CIs and th! 
Cocstitution is denied. 

(b) and (c). Certain special facilities 
bave been ~ n  only to the recognised 
Unions. They are:-

I. Free passes and special ~  ~~  

for organisational work, organisational 
meetings and i~g  with Rly. Adminis· 
trations. . 

2. Provision of office accommodation • 
. wherever possible; on paymeDl of rent. 

3. Provision of telephone in offices of 

the UnionslFederations, wherever possi':!le. 

on payment basis. 

4. Permission to hold meeting in Rail-

way premises. 

5. Collecting of trade union subscrip-
tion near the place of work or near place 

of payment. 

6. Accommodation 
notices. 

for exhibiting 

7. Prior notice to UnionsiFeJerations in 
case of transfer of their officoals. 

The recognised Unions which enjoy the 

ahove facilities are:-

I. Ullioll.l affiliated to Natiollal Fed.?ration 

of Illd'all Railwtlymen. 

I. Central Railway Mazdoor 5angh. 

2. Eastern Railwaymen's Congress. 

3. Uttariya Railway Mazdoor Union. 

4. Nu"" Eastern R:lIlway Employees 

Union (P.R.K.S.). 

S. Nrrthea't Frontier Raiiway Em· 

ployees Union. 

I) Southern Railway Employees Slngh. 

7. South Central Railway ~  

Sangh. 

8. S ~  Eastern Railwaymen's Con· 

gress. 

9. Western Railway Mazdoor Sangh. 

II. Unions affiliated to All India R"iI",ay 

men',· Federatjon. 

1. National Railway Mazdtcr Union. 

2. Eastern Railwaymen's Union. 

3. Nortbern Railwaymen's Union. 

4. North Eastern Railway Mazdoor 
Union. 

S. Northeast Frontier Railway Mazdoor 

Union. 

6. Southern Railway MaMoor Union. 




